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 02-06-2022                     Ld. counsel for the petitioner is present. Today was fixed for 

case diary and accordingly case diary has been received from the IO.                

                                        This is a petition filed U/s.438 of Cr.P.C.  by the  petitioner 

namely Abdul Wahid praying for granting pre-arrest bail  in connection with 

Chariduar P.S. case no. 49/22 (corresponding G.R. Case No. 709/22)        

U/s 249/323/354/427/506 of IPC r/w Sec.8/12 of POCSO Act stating that the 

petitioner has come to know that this case has been lodged and he may be 

arrested in this case. The petitioner stated that he is an innocent person and 

has been falsely implicated. He is no way connected with the alleged 

offences. He is a poor person and works to support himself and his family. 

The complainant has already submitted an affidavit before the Chariduar 

Police Station in connection with this case showing her unwillingness to 

proceed. The petitioner is a local resident of the given address under the 

jurisdiction of this court. He is ready to abide by any terms and condition if 

he is allowed go to on bail.  

   Prosecution case in brief is that on 8-3-22 informant Kamala 

Khatun lodged an ejahar before Chariduar PS stating that on       7-3-22 at 

about 7 p.m. the accused in an inebriated condition illegally entered into 

their house premises and assaulted her and her 14 years old daughter by 

dragging them by holding hair. When her husband reached home, at that 

time the accused also assaulted him with fist and blows by holding his collar 

of the  T-shirt.  He threatened that he shall rape her daughter and 

demanded to marry her daughter with him. He abused them with filthy 

language and threatened them of their lives. He is a reach person and he 

may induce her minor daughter and by using force kidnap her.   



                      Heard ld. Spl.P.P. and perused the record carefully. On call no 

one was present on behalf of the petitioner. From perusal of the case diary I 

find that already this court has rejected  a petition U/s.438 of Cr.P.C.  on 

behalf of the said petitioner on the ground that the victim stated about 

threat upon her person from the accused/petitioner and also considering the 

nature of offence vide order dated 4-5-22 in Misc. Crl. (Bail) case No.182/22. 

There is no additional or fresh ground after  4-5-22 for considering this 

petition.  

   Accordingly, considering all the above facts and 

circumstances and also considering the nature of offence I am not inclined 

to grant the anticipatory bail to the accused/petitioner at this stage.  

   This anticipatory bail petition is accordingly rejected.     

   Return back  the case diary.  

    Misc. case is accordingly disposed of.  

     

                                            
     

               Judge 
      Special Court, POCSO 

 Sonitpur, Tezpur 

 

 

    

 
 


